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CEN”‘RAL ARMINISTRATIVE TR IBUNAL, JLD} I,. UR BTSNSH »JDHPUR

'Date of order i 20.9.1995,

D.ANC.399/1995
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SUNDER STNGH | ‘ : C s Applicant
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THE HON'BLE HS USHA S EN ,ADMINISTRATIVE MEMBER
l .

Present :
|
Iv’m.U.Rf:“‘z‘hrimali,Mvccate,fcr the applicant.
|

BY THE COWRT i
)
Heard.}
! '
20 This D.A. has been filed séeking the relief of cancellaew

tion of the transfer order dated 4.9,95 at Annox. A=l Dby which

the applicanc :‘gas een transferred by the respondent no. 2 from
! SN \

Chhitorgarh to iKOta. The applic‘arrt contends that he had. been

!

transferred to Chhitorgarh Byznorder dated 28.9.94 (Annex.A-2)
ard within a pe;::xcxi of less than ore yeasr he h-*::z.S again been
i:x;einsferred ;Frc;m Chhitorgarh to ¥eta. Further, the transfer ha\lzihc_;r
been ordered 'w:x:i:hm the mid.academic session Oof ‘. his school goir%g
children he w:.lfl e facing mach difficulties 05 thisf_‘ account.
'l‘hirdiy, he sta%es that the transfer order is in viOiatiOn of the
containet
guidelines/in the Office Memor andum da+ed 16 1.,5‘0 of the DG,AST,
New Delhi (Anne;:.m-:%) which states 'th.at the transfer of group 'Df
employees zéhQuléﬂ as far as possible be rwez:er &2 thelr ma place
of residence. T}Ixe'_applicant states that he has een transfecred

to Kota which is far away from his native xdeems village/ Sajella)
, .

- in Bharatpur Di;c,trict.‘ e has stated that in view of these

circumstances, T[he transfer order should be cancelled and he
should be allowed to stay at Chhitorgarh or he should be trans-

ferred to places nearby his netive village like Oeeg or Bheratpur.
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3. The applicant states that even though the transfer
{ : ‘
order st Annex.A-lmentions that he has been transferred with

imrmediate effect, in fact he has not yet been relieved of

his dutiesﬁat Chhitorgarh. It is seen that he has géﬁhﬁOt
| : : . :

l . . . .
made any representation against his transfer. In the facts

: : |
and circumstances of the case, the respondents are hereby
\ - -

directed tﬁat in case the applicant has not yet been relieved

b

in pursuande o the transfer order dated 4.9.95 (annex.A-1) ,
he may nOtEb& relieved till his representation in the matter

which he pdoPOSES £o make within the next fifteen days, 1is

disposed of?by the respondent no. 2 after giving due congidera,
tion to allithe personal proklems and difficulties that he:
might menti%n in the representation. This diﬁection will

hold good ih case the applicant makes the said representation

within fifteen days from date and if such a representaticon
i
is made the!

|

| s
by the respondent no, 2 within ore month of its receipt by

!

same shall be disposed of as stated hereilngbove-

! » . . s
a speaking order giving reasons for the decigion taken. With

‘ _
! . . >
this direction the CGh gtands dispOsed oOf at the admlssion

1

stage. A& copy Of the DA, may be sent to each Of the respon
I

Uik fec.

. { UsHA SEN )
adm.Member
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